BEF '
ORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

OA NO. 868/2019

IN THE MATTER OF

Shamsher Singh ... Applicant

VERSUS

State of Haryana ... Respondent

ACTION TAKEN REPORT ON THE BEHALF OF
HARYANA STATE POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH:-

1. That the answering Board has filed its report dated
18.02.2020 apprising with the action taken by the Board
against the unit i.e. M/s Balaji Rubber Industries. During
course of hearing on 15.06.2020, it was also apprised
that closure order has been stayed by the appellate
Authority.

2. That after considering the facts of the case, the Hon'ble
Tribunal observed that the State PCB should have
pointed out facts or challenge the order by way of further
appeal. Accordingly, appeal filed by the unit before the
Appellate Authority was defended by the Board diligently.
Finally, as per directions of Appellate Authority to decide
the matter after hearing the appellant unit, the Chairman

, of HSPCB passed an order dated 09.09.2020 holding that

. closing down the process of the unit by sealing plant,
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Machiner
Supply is »f/uc?lnd- Dq ,Set alongwith disconnection of electric
Y Justified and thus requires no interference.

3. Tha i

o Sgtge ur.nt has .been closed down and sealed on
U 020 in compliance of the order of the Competent
Authority.

4.  That the Environmental compensation of Rs.25,25,000/-
has been imposed on the unit as per Board Policy.
Recovery of said amount is in process.

5.

That recommendation for prosecution against the unit
was sent to competent authority and same has been
approved vide approval letter dated 15.10.2020.

This Report is submitted for kind consideration of this

Hon’ble Tribunal. It is being undertaken to comply with the
directions passed by this Hon’ble Tribunal.

A ™ o
"'./ \:“"_—ﬁ\m\’l
Regional Officer,

@ Kaithal Region
Date: '9-10-2-0 -~

Place: keithal.
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Mher @;leu Bhnexus e — "
Regional Office 0. 01664-256259 D

v
£~ Haryana State Pollution Control Board,

SCF-32, Opp. Community Centre, Sector-13, HUDA, Bhiwani
Email-hspcbrojr@gmail.com

SPOT INSPECTHON REPORT ' (/0\

Namcof the Unit : n'\\j Bmf\ R,Ubbf.'r indughnes ) \.LI-J...I - l.KK‘U , J"l\-\.du

Date of Inspection: 2q IM ‘ o

Status at site

SOP criteria
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. Ithe flue gas should be released to the environment |Unak R pow'ded St &f *huiu
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The collection of the oil from the condensers sh i

ould ba : . o~
in closed vessel and storage also should be in closeq z UNt 4y mOralvy S e n \ N
vessel and storage alsa should be in closed tanks with | Std vessel fon coliedtn g Sturey

suitable events. Gt E = maked gty g
done .

There should be no manual handling of ol.

Mo marusd handluy a dow
Transfer of ol should be through pumps.

Trarifer do Showl  poamp -

At the end of the pyrolysis process there actor has to be | yes, COnpLin 3 un oo prowad
cooled before the removal of carbon. During this process 3

.the reactor should be purged with nitrogen, St U Hl R Giadardsd: Bein
'ﬂwd:) }“—wa.lj mechasiim Juy c...._.\_..: s
16. | The removal of carbon should be started after the. .
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and it should ensured that no spillage takes piace during . ‘o
_ 2 Mo ve WS ( eleckdall
the collection of the carbon In the bags, =k .d o™ ,ZF ? 7
lasy

d te  aval 2pi b
Q}:’{&’»@ A = 1’
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; . 2uch alarm|dlwGd probuddd
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: . AL
plant to detect any leakage of flammable vapors from J- detectio o Swsh P
the system,

~olp et -
: - » t
19. | Adequate fire fighting system like sprinkles:and fire UrAd “hed Tpraniced’ ¢ o !? ?'_: Q"H;IJ:':J
hydrant with necessary pumping system and water B T Band buegchs . "’" thydzgnr =
storage should be Provided. - enpiny g Fr ”‘""ﬂ“*“e e
N oo - by Joas down “FHa lenfte ‘}\m.‘.s]mv\bteb-
£ Lo o |to ki
20. | The plot size should-be adequate for storage of crumb or (7“ Pt _._43, A& adeguale
cut tyres, oil and carbon black in addition to the
pyrolysis plant.
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2, lAccessor‘:es as well as enough space for movement of e ‘ enotgl 2pect ujld_gl 2
l fire tender in case of any emergency. 9 Fire tendus oo =
: Uy roe Hew
2. | Aminimum indicative size of small plant is about 3000 Y3 dxa oj Hopt Y -
square meters. ‘ 3ovo 8q. meHe. pasd i Shteusn
“TF e - o obicaned CIE from Toercisie
. | The plant shall possess clearance certificates Isstied by un erram ™
the concemed departments. adppt .

I

. 5 b
Lsen p enoaRLd I drsal Carbe
ymw}zw o8 Jrodut dhooul Jecsl

cu] deslew:
The waste water generated in the process from Freden|

. SuLL e
condensers or any scrubbers should be properly treated | ypid  hps  \platud gTf 3 l ot
. r
in an effluent treatment plant and the sludge generated ampeamant ogcnrwesge  Jal- ax
should be sent to TSDF. -’,‘,r d;é)?‘-"" »J H . lotle,  GuNT d

. T OnF 3 -hﬂ‘-!. no e o ackad
The carbon black and oil obtained from the process i 3

should be supplied only to actual users/processors.

For Balaji Rubber industrie
¥}
Representative of thag

ConcMFlald officer

Partra

Reglonal offlcer
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—_ HARYANA STATE POLLUTION CONTRQL BOARD

|
ee/se?
= (

5:—4"“ —— C-11, SECTOR-6 )

@, Website — www.hspcb .qov.in émﬁwcﬁgﬁ lf_\'\.:\\‘..\\n.‘ . ol
ESRCE! Tele No. - 0172-2577870-73 hool@gulailicom *
-

Closure Order

Whereas M/s Balaji Rubber Industries, Hansi Ro e
plant covered unfj?r Orange category of consent ma:sgjg/r:l;?loc:? ktai' élggrcijs . P‘YFOIKB:H
;iclating the provision of _U”def section 33-A of Water (Prevention & Control o?nl;olrurll "
A, 1974 and under section 31-A of Air (Prevention and control of Pollution) Act 19810n)
L pmitted by the Regional Officer, Bhiwani vide letter no. 20505 dated 10.02 2020. "

Whereas unit was inSpePted by the concerned field officer on 29.01.2020 in
reference 10 Q-A_. No. 8§8/2016 titled as Shamsher Singh Vs. State of Haryana In Hon'ble
| NGT and during inspection, following compliances were observed as per CPCB guidelines:-

Waste tyres being fed manually without removal of wire.
Feeding of waste tyres to reactor is not mechanized.
Wood was being used for initial heating.
Inadequate no. of sensors with alarms, to detect leakage of flammable vapours.
No‘:j provided details of authorized processors to whom carbon black and oll is
sold.
6. No agreement with GEPIL to dispose off sludge generated.

Whereas show cause notice for closure under section 33-A of Water (Prevention &
Control of Pollution) Act, 1974 and under section 31-A of Air (Prevention and control of
Pollution) Act, 1981 was issued to the unit by the Regional Officer, Bhiwani vide letter no.
20566 dated 12.02.2020 but unit had not submitted the reply of the show cause notice.

: Whereas the Regional Officer, Bhiwani has recommended the closure order under
4 section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A
of Air (Prevention and control of Pollution) Act, 1981 against the said unit for violations

mentioned above vide letter no. 20590 dated 15.02.2020.

e above said facts and in exercise of the powers
revention & Control of Pollution) Act, 1974 and
4 control of Pollution) Act, 1981, it is hereby

oWy

Therefore, keeping in view of th
fb&onferred under section 33-A of Water (P

~under section 31-A of Air (Prevention an N
- ordered to close down the process of the above said unit by sealing plant, machinery and \\
D.G. sets alongwith disconnection of electricity supply immediately. \
!
; Further, the CTO granted by the Board vide no. 5473010 dated 13.08.2018 is
. hereby revoked.
\ {
Dated Panchkula Ashok Kheterpal
Chairman

}Q’. 17" February, 2020

Dated: |7 -2—72 o

Endst. No. HSPCB/2020/ 432 4
d to the following for information and necessary

A copy of the above is forwarde

action please:- o .
1 The Deputy Commissioner, Jind. ,
he Regional Officer, Bhiwanl. He is asked to send the compliance of closure
y nd to submit the case for imposing penalty of

- jor
order within 03 days @ submi : .
! Environmental Compensation and initiating the legal action as per policy of the

Board.

3. The Executive Engineer (OP Division) DHBVN, Jind to disconnect the electricity
supply of the unit immediately.

4. M/s Balaji Rubber Industries, Hansi Road, Village Ikkas, J

lithg
Asslistant Environm ntal Engineer (HQ)
For Chairman

¥ 3
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HARYANA STATE POLLUTION CONTROL BOAR
C-11, SECTOR-6, PANCHKULA -

r_—_X
== Ph
= . 0172-2577870-73
L T4 E-mall-see2hspcb@gmall.com
No. HSPCBIPCI2020/ Dated:
To -
The Appellate Authority,
Environment Department, Haryana,
Chandigarh.
Subject:- Appeal No. 04 of 2020 titled as M/s Balaji Rubber Industries, Hansl
Road, Village Ikkas, District Jind Vs. Haryana State Pollution Control

rman and Regional Officer, Bhiwanl.

Board through its Chai
7.08.2020 on the subject noted above.

Kindly refer to your letter dated 0
petent Authority of the Board
id matter as directed by
ing order dated

In this connection, it is intimated that the Com

peaking order on 09.09.2020 in the above sa
referred above. A copy of speak
d further necessary action

has passed the s

‘ble Appellate Authority vide letter

Hon
th for your kind information an

09.09.2020 is enclosed herewi

please.

DAJ- As above.

Sr. Environmental Engineer (Pub. Cell)
For HSPCB

Dated:-’ﬂ — 09~ 2020
o the

gipci20200 [ 305

of the above alongwith copy of speaking order is forwarded t
d further necessarny action please:-

Endst. No. HSPC

A copy
following for information an

Regional Officer, H
2. M/s Balaji Rubber Indu

SPCB, Regional Office, Kaithal.
stries, Hansl Road, Village |kkas, District Jind.

sr Envlronmﬁntnl Engineer (Pub. Cell)
For HSPCBZ-
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Whereas, M/ Ordor
' 8 Balaj|
I Rubber lndUSlﬂuu, Hansl Road, Vill. Ikkas. platl. Jind s @

o tho 808"

pyrolysis plant coy
ered under orangg calegory of consent managemen®

compliance of th :
@ direclions daled 30,10.2019 of Hon'ble Nationd! .

passed in O.A
no 868 of 2016 litled 8s Shamsher Singh Vis 5(nlo 0

above said uni .
unit was inspecled by the concerned filed officer on 29,01

CaUSB N .
olice bearing no. HSPCB/BMW/2020/20337 date 4 29. -
during the Inspocﬂon ar

giving 07 ;
g 07 days time for reply. The deficiencies observ®
follows:-

ut remov@

. Wasle lyres being fed manually witho
t mechanize®:

. Feeding of waste tyres to reactor Is "°
Wood was being used for initial healing- atarms. 10
Not provlded adequale no. of Sﬂﬂsﬂl's with

flammable vapours.
5. Not provided details of authorized process o

sold.
6. Not provided agreement wilh GEPIL to disPos® off sl
TP and air emission were also collected
of sample regarding s.5, BOD an
od limits. The unit was discharging the @
dard and 8!s0 found violating the S
2.02.2020 in continu

sa Nolice daled 1
r violation, on account

issued to the unit fo
led to submit the reply of

B W AN -

The samples of E
i.e. 20.01,2020. The paramelers
and found exceeding the prescrib
emission beyond the prescribed slan
issued by MOEF&CC. Another Show Cau
reference of inspection dated 29.01.2020 was
of results of samples collected during inspection. The unit fai

tices within stipulated time period.
al Officer recommended for closure of the unit to head office
on 15.02.2020 under section 33-A of Water (Prevention and control of Pollution) Act,

1974 and under section 31-A of Air (Prevention and control of Pollution) Act, 1981.
mmendalion of Regional Officer,

ity of

show cause no

Therefore, Region

Therefore, after considering the facts and reco
Compelent Authority passed closure order against the above said unit on 17.02.2020.

Thereaft ;
e ::; Appellant unit preferred an appeal before the Appellate Authority
ure order dated 17.02.2020 passed by Chairman, HSPCB and Hon'bl
' e
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h the direction 1o respondent no

o said appoal Wi
) to decida the matior after hearing

ution Control Board
ound raised in present appeal,

Aulhority disposed off the abov

i.6.(Chairman, Haryana Stalo Poll
the appellant unil and loking Into considaration tho gf
tha directions of tho Appeliate Authority, an opportunity of
hearing was granted 1o tho appellant unil on 11.03,202»0. During lhe course (Tf |-|¢;,,1-,,4F|
cd thal ho wanls o submil the wrillen response. Accordingly, unit
so on 31.08.2020, wherein, unit submitted that the closure order
4 without providing an opportunity of re-sampling as per
of the Board dated 24.02.2016 and requested to
the Show Cause Notice dated 12.02.2020.

Whereas, as per the latest policy issued vide office order dated 25.02.2019, the
uni's having structurally inadequate pollution control devices and {ound non complying
he standards prescribed for dischard of poliutants and for closed by the Board due 1o
non compliance of prescribed standards, shall not be allowed 10 operale and shall not

be given time for modiﬁcation!upgmdalion of pollution control devices with curtailment of

production proportionale to the existing capacity of pollution control devices and closure
der Water Act, 1974/ Air Act, 1981,

order issued against such non complying units un
shall not be suspended till such units provided the structurally adequate pollution control
devices for making lhe compliance by making the required reclification and

modification/upgradation in their existing pollution control devices to comply with the
norms stipulated to them for discharge of pollutants even after they have deposited the
performance security and under taking in this regard to the Board.

In compliance of

ppﬂﬂanl unit reques!
submitted the respon
daled 17.02.2020 was passe
the provisions of re-sampling palicy

pass an appropriate order and cancel

Having examined throughly the documents submitied by the applicant unit and
contention made in appeal and careful consideration of averments in the light of facts
and law, it is found that the unit violated the provisions of Water (Prevention and control
of Pollution) Act and 1974, Air (Prevention and control of Pollution) Act, 1981 and also
found violating the SOP guidelines issued by MOEF&CC. The unit was discharging the
effluent and air emission beyond the prescribed standard and was degrading the
environment, which is dangerous 1o human health.

In these facls and circumstances, | am of the considered view that closing down

order daled 17.02.202q of the process of the said unit by sealing plant, machinery and
D.G. sel alogwith disconnection of electric supply Is fully justified and thus requires no

interference.

Dated o1l oq'u )(/A-;/

Place [ emetieelt
Chairman

Haryana State Pollution Control Board
c-11, Sector-6, Panchkula
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Regional Office
==»> Haryana State Pollution Control Board,
N L SCO 161-P, 162,163 SECOND FLOOR SECTOR 20, HUDA KAITHAL
Email-hspcbrokai@gmail.com

No. HSPCB/KA1/2020/ ] g L Dated: o7
To 9 ated: o //o/agj,o
W The Chairman,
%@\'\ Haryana State Pollution Control Board,
\,\0\ Panchkula.

Sub: Compliance of closure direction u/s 33-A & 31-A of Water
(Prevention & Control of Pollution) Act 1974 and u/s 33-A &
31-A of Air (Prevention & Control of Pollution) Act of M/s Balaji
Rubber Industries, Vill- Ikkas; Hansi Road, Jind.

:Q’;f Head Office Letter No.. HSPCB/PC/2020/1305 Dated
10.09.2020.

In this connection, it is submitted that in compliance of the orders
passed by Board, HSPCB, Panchkula referred above, the subject cited unit
has been c,lo'sed on 21.09.2020. The compliance report of closure orders of
the said unit is enclosed herewith.

This is submitted for your kind information and further necessary
action please.

')A/As above.

’ | ; Regional Officer,

@ Kaithal Region
e,
/1

|
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Regional Office

Haryana State Pollution Control Board,
SCO 161 -P, 162,163 SECOND FLOOR SECTOR 20, HUDA KAITHAL
Email-hspcbrokai@gmail.com
No. HSPCB/KA1/2020/ Dated:

Compliance Report of Closure Order

Mss....... Balaji.... Rubbes  Industuies . Hansi Roa. Vi) - Tkkas

................................ Y R e
\ 7/
......................................

et ettt et e e eee et ee e eennn e e rtran e itanerannreianees , has been visited on

R1./p. 32020 . to close down the above said unit by the following Officer:
1. ‘Ntanis\» Yadow |, AcE

Y& ’
h @

The representative of the unit Sh. Karshan Kumas, [Paxbw) who is
present in person at site, has been intimated about the above said orders and copy of the closure
order has been delivered to him. After giving a time for completion of running process the unit
has been closed by sealing its plant and machinery and D.G Set as per detail given below:-

L. Q no. Zeackda wolva  belbg

W _t\)

Sh. .. Kaishan ¥umva (PMI:NA) The representative of the unit who was pi‘esent at

.....................................

the time. &€ sealing and closing down the unit has not shown any stay orders of any court of Law
rec.ard. However the industry remains in the possession of its owners. They will be

./ '?-,\]_‘ :_\,’
I ey .)ﬁives responsible for watch and ward of the industry.

them

| . '
PN (+9pie]..
: N _ R :
Sig. of Representative of the unit Sig. of Officer of the
HSPCB

(IMPRESSION OF SEAL USED)

kb e

sl

L2l

R RS
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Qe B CHiKULA RV
f!g'(?@1‘55|r11:nnl norm

- — . ————e- -‘B'
Octr oo "JEEISE Ay (o)
o -“-" o-\\ K _/f 9
Nhn_u.-.m, Hon'bl Mational @i l'-h-p'.ﬁﬁﬂ ré&%@;}‘)&g"’!'ei""‘q“" 1] '\3 6

MR0Sa the jon: r
nenally on 1he ””",wml,m”,l l,,,uuhks'-i“\‘,. and ta lesy rr,rlll:!_':)Ell.':T-'l on

e Pringiploy -
* PRSPyl e o
e ¥s" 1o cover the Emare ont (-u,,{,r.-n',‘ll L1 the
e vver she Enveeonment
astoralion of 1y, Lavitonmen, damages causer
l e . N » i - ¢ .
s V;Illmo.l-,_ the Hon'ble HeS T 4 e matter of Pargavaran Surksha Surait & Grs /5
lonof India & Pan akkar &
1 & Parveen Kakkar & Qrs v 11OEF & Ors i was hetd that
eadless 1o say [h;]l i owall he open g the SPCBS/COmmme::s and CPCB 1o tave
coercve  measyre

| including recovery ol compensalion for the damace 1o the
Chvironment g

Polluter Pays" as well as also 1o direct laking of such prezautonary
Mensuie as may ba  *

VWhereas i Garg conlerence of Chairnan and Member Socretary  of

| PCBsIConuniliees held on 18.03.2019 1 vas decided that SPCBs/FGCs may frame

é thew guidelises on covionmental cempensation hased on CPCE's repart circutatzd in

 F \ e sgends of the said meeting and o provide their nputs envitonmental compensatan
B T J}b Toenpt,

* ? Whereas the maller regarding levy ol compensation cn the polluting units was

i 2xamined by (he technical committee of the Board which recommended that the report

of in-house commillee of CPCE on methodology and guideline for assessing the
envitonment compensation and utilizing of the same as provided in the agenda ncte cf
the 62" conference of Chairman and Member Secretary of PCBs/Committees held on
1:4.03.2019.
Whereas, the 3oard has decided lo adopl the methedology suggested by CPCB .
“ui assessment, imposing, collection and ulilzalion environment compensation from the —
= r:olluting unils in the stale of Haryand vide orders dated 29.04.2019. )
Whereas. lhe Board constiluted environment assessment compansation
comrittee on 09 06.2020 to assess the environment compensaticn of ihe units foung
operaiing in violalion of the provisions of the envircamental acls
Vhereas, the Regional  Officer, Bhwani vide hig letter No
HSPC/811172020/20690 dated 18.02.2020 informed thal the unit M/s Balaji Rubber
Induslries, Village-lkkas, Hansi Road. Jind was inspzcted on 29 01 2020 v r ¢ OA No.
86872019, and sample was collected. A_s per Analysis Report No. 545, dated
: y A 06.02.2020. the sample was found exceeding discharge standards as per EP Rules,
H.'r ) "»q " 1086. So. tae unit is liable to pay Environmental Compensation as per policy of the
<. J Board dated 20712019 and 20.122020.
Whereas, the environment compensation assessment committee examinad the
casc of the unit M/s Balaj Rubber Industries, WIlage-lkkas, Hansi Road, Jind in its
meeling held on 09.06.2020 and aier deliberations submitteq s report that
environment cormpensation of Rs. 25.25.000/- (Rupees Twenty Five Lakh Twenty Five
Thousand Only) be levied on lhe unit for the damagfe caused lo the environment by
discharging the environmental pollulants in excess of Ihe slandards prescnbed under
[#}¢]
EP RU:‘;;",‘;:;(: aftar consideration ol lhe minu}es ol the meeting of the environment
; mmiltee, Environment compepsallop of Rs. 25,25,000- (Rupees Twenty
”SSESbmem.co fFive Thousand Only) is levied on the unit Ays Balaj Rubber
Five Lakh rwﬁnwkkas'Hnnsl Road, Jind on account of the damage caused by the unut
Industres, Village-| .I(onmenlﬂ' pollulants In excess of the standards prese by
for discharging the env _

under EP Rules, 1986.
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ies, Village-lkkas, Hansi Road, Jind js :
i Rubber Industnes, _ : ereby
. wtsssa';]é Sg% - (Rupees Twenty Five Lakh Twenty Five Tho,
to deposit Rs. e

15and Only) with
e Haryana State Pollution Control.Board as Environment compensation within 15 days
- !

~—NDUSIND Bank, Sector-9, Panchkula, Saving Bank account No. 10053543757
;:sc Code INDB0000164, to avoid further legal action.
Lk Aty e g . .

direcled

d, 0 e ‘."‘“
Datcld Panchkula'!ha.p S oy As.hok Kheterpai
15™ June. 2020 Chagrmnn. HSPCB
Endst. No. HSPCBIPCI2020/ .73 f Dated: (- o ¢ . 9.0,

A copy of the above 1s forwarded to the following fer nfoimation
necessary aclion olease;

1. M/s Balaji Rubber Industries, Village-lkkas, Hansi Road, Jind.

ard

A 2. PS to Chairman HSPCB,

3. PAto Member Secretary, HSPCB,

, [(Og 4. Sr. Accounts Officer, HSPCB.
b

5. Regional Officer, Bhiwani. HSPCB.

] 57 s
Sr. Environmental Engincer-li (HQ) ‘wfw‘

For Chairman
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C-11 Sector-6, Panchkula
Ph - 0172 STTE70-T3, Fax No. 2531204

E-mail- see2hspcb@gmail.com Website: hspcb.gov.m '

FR 1 AEESLS paravalfor Prosecution / __.49-/— 19
G, e A Eectn / 72 5]

asct v

- .E.
Whereas, M's Balai Rubber lneusmes,EV:hge Ikkas, Hansi F{:;g% Jiny pyrolysis plant and was
inspected by fieid officer, Haryana State Poliution Control Board on dated 297072020 During inspection, it was
found non compiant w L SOP guteines issusd for pyrolysis plants and as per Analysis Report no. 545 dated
05.02 2020 parameters were found excesdng the prescrbed Imits, which is a gross violabon under Water
(Preventon & Control of Polutien) Act, 1974 and Ar (Preventon & Control of Polluton) Act, 1981.
“heceas, Regonal Offcer, Kathal Region of the Board has recommended vide his letter
No HSPCEVALZ020/1933 cated 12 10 2020 10 accord the approval for fiing the prosecution case in the Special
Enaronment Court. Kurukshstra under section 41:48/45A for viclation of saction 24/25 of \Water (Prevention &
Control of Poititon) Act. 1974 ang unger secton 37738739 for violabon of section 21722 of Arr (Preventon &
Control of Poiluton) Act. 1931 vough Sh Marush Yadav, Assistant Environmental Engineer, concemed area
incharge. aganst e alove sad unt and s Drectors Partners/Propnetor and other persons responsdle for s
day to cay actatas. for T2 above sad volatons comminied by the uni
‘Whereas, e Board wde resolution No 150 11(S) has authonzed the Concemed Area Incharge lo
fle prosecution case aganst such unts and thes respensidle persons which viclates the provisions of Water
(Prervention & Contrai of Polivton) Act. 1974 and Ax (Preventon & Control of Polution) Act. 1931 subject to the
»approval of the Charman of the Board
“ "tihareas, facts of the case and recommendaton of Regional Officer, Kaithal has been examined
and it has bean fourd Tt e unt has commtied the o¥ence under section 4344/45A for viclaton of secton
24/25 of 'Watar (Prevenzon & Control of Polbton) Act 1874 and under section 37/38/39 for vintation of sechon
21122 of A (Preventon 3 Contoi of Poluton) Azt 1531 as mantoned above.
Therefore, n vea of above 3nd n ewrmse of Te powers delgated by the Board vide Board's
resalution Mo. 150.11 (S} | Ashck Kretemal. Charman. Harpana State Poluton Control Board beng Compelent
Authority, harelry accoed Te ag0roval 1o Sh Marssh Yadaw, Asssant Enaronmental Enginear, the concemed
area incharge ™ fie prosenson cxse on behat of Te Board n Speaal Envronment Count, Kunsishalra under |
sacton 43441454 far walaton of secton 2475 of Wit (Preventon & Control of Pollution) Azt 1974 and under
section 3773833 for wataton of secton 29722 of A¢ (Preventon & Control of Poluton) Act. 1931 as mentoned
above, against the above s unet W's Balap Ruter industries, Viage lias, Hansi Road, Jind and its foliowing
Directors Partnersy Progretar and o persons responsdia for 15 day to day actiites -

1. Sh Sushash S'o St Jewvan Singh, Rlo VPO- Ramrai, Jind

2. Sh Krishan S'o Ma'e Srgh, Vilage-fikas, Jind

1. Smi Ratesh Kuman, Vi'o Sh Viay Kumar, R'o HNo 641/15, Jawahar Nagar, Hansi, Distret
Hisar.

4 Smt Rekha Wi Sh. Raj Kumar, Rlo H. No 2285, Sector-14, Hisar.

5. Smt Satyawant Vo Sh. Charangl, flo H. No. 223C/7, Kasban Mohafa, Hans:, Drstct Hisar.

Dated Panchkula, the Ashok Kheterpal
14" October, 2020 Chairman
Endst. No. HsPCBPC2020/ |53) Dated:» |5—/s—202=

A copy of the adove 1s forwarded i the Ioligwing for information and further necessary action'-

1. Tne Regicral Officer, Haryana Stats Pofiution Control Board, Kathal for information and
further neceszary acton wrl. his letter ng. HSPCB/KAL2020/1998 dated 12.10.2020. He is
drected Yo ensure the compiance o cemprehensive policy/procedure issued vide Head
Office letier cated 28.07.2019 for filng prosecuton cases and will further ensure that the

i S concemed offcer shal fle prosecution case against the above said unit & its responsible
. \" persons in the Speca! Emaronment Court, Kurukshetra afler getting the same vetted and

g %& W from Head Office.

A \')3’ 2/Sn Marish Yadav, Asssiant Envronmental Enginger, Haryana State Pollution Control

Y Board. Bhaaani for immediate compliance and reporl.

V) 3. The Distict Atiomey, Haryana State Poliution Control Board, Panchkula,
it ¢
Sr. Environmental Engineer (Pub. Cell)
< For Chairman

Scannead witn tamascanni



